FORM A
PUBLIC ANNOUNCEMENT

(Under Regulati
Process for

on 6 of the Insolvency and Bankruptcy Board
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF LAXM

of India (Insolvency Resolution

1 OIL AND VANASPATI

"P‘}

PRIVATE LIMITED

RTICULARS

Name of corporate debtor

LAXMI OIL AND
PRIVATE LIMITED

VANASPATI

Date of incorporation of corporate debtor

23/04/2003

Authority under which corporate debtor is

ROC Kanpur

incorporated / registered

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U151 41UP2003PTC027424

Address of the registered office and principal
office (if any) of corporate debtor

704, Kan Chamber 7th Floor, 14/113, Civil Lines,
Kanpur, Uttar Pradesh, India, 208002

6. Insolvency commencement date in respect of

corporate debtor

12.12.2025 (Copy of the order received
16.12.2025)

on

Estimated date
resolution process

of closure of insolvency

10.06.2026

8. of the

interim

Name and registration number
insolvency professional acting as
resolution professional

Mr. Rohit Sehgal
IBBI/ IPA-001 / IP-P00528 /2017-18 /10953

Address and e-mail of the interim resolution
professional, as registered with the Board

A -604, Sujjan Vihar, Sector - 43, Gurgaon 12202
Email- iamrs101@gmail.com

0. | Address and e-mail to be used for
correspondence with the interim resolution

professional

H.No. 581, Top Floor, Sector-27, Gurgaon, 1
Email- laxmi.oil@truproinsolvency.com

22008

Last date for submission of claims

30.12.2025

11.
12. | Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
| the interim resolution professional
Names of Insolvency Professionals identified
to act as Authorised Representative of creditors

in a class (Three names for each class)

13.

Not Applicable

Not Applicable

14. | (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Weblink: httns://ibbi.aov.in/en/home/downloads
Not applicable

_—

Notice is hereby given that the National Company Law

the commencement of a corporate insolvency resolution process 0

Limited on 12.12.2025 (Copy of order received on 16.12

The creditors of the Laxmi Oil and Van
claims with proof on or
against entry No. 10. the financial creditors shall su
All other creditors may submit the claims with proo

aspati Private

bmit

before 30.12.2025 to the interim resolution pro

Tribunal, Allahabad bench, Prayagraj has ordered

f the Laxmi Oil and Vanaspati Private

2025).

Limited are hereby called upon to submit their
fessional at the address mentioned
their claims with proof by electronic means only.

f in person, by post or by electronic means.



Submission of false or misleading proofs of claim shall attract penalties.

Date: 17.12.2025
Place: Gurgaon

/) .0 Rohit Sehgal,

Interim resolution professional,

Regd. no.: IBBI/ IPA-001 / IP-P00528 / 2017-18 /10953
Communication Email ID: laxmi.oil@truproinsolvency.com
Regd. Add: A -604, Sujjan Vihar, Sector - 43, Gurgaon 12202
AFA Valid till 31.12.2025

Regd. Email ID: jamrs101@gmail.com
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WEDNESDAY, DECEMBER 17, 2025

O SBI

Enterprise & Technology Architecture Department. Global [T Centre,
Sector 11, CED Belapus, Mavi Mumbai - 400614

Ref: SBI/GITC/Enterprise And Technelogy Architecture/2025/2026/1422
Dated: 17.12.2025

Bids are invited by State Bank of Indla from the eligible bidders for

Procurement, Installation, Setup and Maintenance of Enterprise

Architecture Tool. For details, please visit 'Procurement Mews' at

https:{shi.bank.inand https:fetender.sbi/SBI

Commencemeant of downlcad of RFF: From 17.12.2025

Last date and time for Bid submission: 19.01.2026up to 16:00 Hrs

Deputy General Manager

EETA Department

Place: Mavi Mumbai
Date: 17.12.2025

FORM NO. [See Regulation 33{2]]

OFFICE OF THE RECOVERY OFFICER-/Il
- DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF
THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH
THE RECOVERY OF DERTS & BANKRUPTCY ACT. 1993,
TRCI457/2024 21-11-2025

UBI (CORPORATION BANK)
Versus
SHIKHANARANG AND ORS.

|' To,
| (CD1) SHIKHA NARANG D/0 VIPIN NARANG.

J (CD2) POONAM NARANG WO VIPIN NARANG.BOTH R/O 16/8, BLOCK - B,
KALKAJL, DELHI- 110019

(CD3) M/IS ALPINE REALTECH PVT. LTD., THROUGH
ITSDIRECTOR/AUTHORISED REPRESENTATIVES, B 1/46, LANE NO. 3, NEW

| ASHOK NAGAR, DELHI- 110096

Whereas you the SHIKHA NARANG AND ORS. was ordered by the Presiding
Officer of DEBTS RECOVERY TRIBUNAL DELHIL (DRT 1) who had issued the
Recovery Cerlificate dated 251072022 in to pay to the Applicant
Bankis)/Financial Institution{s) Mame of applicant. the sum of Rs.

' 21,77,707.00 (Rupees Twenty One Lakhs Seventy Seven Thousands

| Seven Hundred Seven Only) along with pendenteliite and future interest @

10.25% w.e.f. 26/07/2017 til realization and costs of Rs. 24,000.00 and

| whereas the said has not been paid, the undersigned has ordered the sale of

|| undermentioned immovable/immoveable property.

,2. You are hereby informed that the 04/02/2026 at 10.30 A.M. has been fixed

5‘ for drawing up the proclamation of sale and settling the terms thereof. You are
requested to bring to the nofice of the undersigned any encumbrances,

| charges, claims or liabilities attached 1o the said properties or any portion

thereof.

Specification of property
PROPERTY BEARING NO. B - 1701, 7TTH FLOOR, EKDANT FNG, PLOTNO.
HRA-12/8, UPSIIDC HOUSING SECTOR, SURAJPUR SITE-C EXTENSION,
PHASE - Il, GREATER NOIDA, DISTRICT GB NAGAR, U. P,
Given undermy hand and the seal of the Tribunal, on this date 21/11/2025

S{d-

NIRANJAN SHARMA

RECOVERY OFFICER-I

DEBTS RECOVERY TRIBUNAL DELHI (DRT-1)

:1 FORM NO. 14 [See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER-1/I
— DEBTS RECOVERY TRIBUNAL DELHI (DRT 1)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001
DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.

TRC/2977/2022 13-11-2025
UNION BANK OF INDIA
Versus
RAHUL SWAMI AND ORS.
rTa,
| (CD1) RAHUL SWAMI,

| (CD2) SHWETA KUMARI BOTH RJO C-6, 3RD FLOOR, FLAT NO. 8,
| HINDON VIHAR, SECTOR - 49, NOIDA, UP- 201301

|(CD3) M/S NIVAS PROMOTERS PVT. LTD., (THROUGH ITS
DIRECTOR/IAUTHORIZED REPRESENTATIVE), 191, 2ND FLODR,
POCKET-B, SFS FLAT, SUKHDEV VIHAR, DELHI- 110025
|‘ This i5 to notify thal as per the Recovery Certificate issved in pursuance of orders
| passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI(DRT 1)in
II an amount of Rs 41,82,060.99 along with pendentefiite and fulure interest @9%
| w.ef 050472018 till realizabon and costs of Rs 32,000.00 has become due
t against you (Jointly and severally/Fully Limited)
3 ¢.You are hereby directed o pay the above sum within 15 days of the receipts of the
| notice, failing which the recovery shall be made in accordance with the Recovery of
| Debts Due to Banks and Financial Institutions Act, 1993 and Rules there under
' 3. You are hereby arderad to declare on an affidavil the particulars of yours assels
| on orbefore the next date of hearing.
| 4. You are hereby ordered to appear befora the undarsigned on 20,02, 2026 at 10:30
| a.m. for further proceedings.
5. Inaddition o the sum aforesaid, you will 2lso be liable to pay:
{a) Such interests as is payable for the period commencing immediately afterthis
notice of the certificate [ execution proceedings.
| (o) All costs, charges and expenses incurred in respect of the service of this
| notice and warrants and other processes and all other proceedings taken for
| recovering the amount due
Given under my hand and the seal of the Tribunal, on this date: 13141/2025

e ———

Sl
NIRANJAN SHARMA

Recovery Officer-ll
DEBTS RECOVERY TRIBUNAL DELHI (DRT-1)

y e

FﬂHH A
PUBLIC ANNOUNCEMENT
(Linder Regulation & of the Insalvency and Bankruplicy Board of India
HiInsalvency Resolution Process for Corporate Persans) Requlations, 20718)
FOR THE ATTENTION OF THE CREDITORS OF
LAXMI DIL AND VANASPATI PRIVATE LIMITED

[ RELEVANT PARTICULARS

1. [Wame [LAXMI DIL AND VANASPATI PRIVATE LIMITED
2. |Dae .:.f lnl:ﬂrpn:uratlr:-ﬂ l:-f carporate | 204,2003

i[5 i

3. |Austhody under whech corporata  [ROC Kanpur

destor is Incorporated ‘repistered |

Corpoeate identity No. / Limited ,LI151-11LIF’EH3-PTEEF.£.'-'41‘4

Llabififty |dertsfication Moo al

|corparate defibor |

5. |Address of the registered giice
and prancipal efice o armgp of

EES

!.'-"L'lq kan Chamber Ith Foor 141113, Gl

___|corporate defitor |Lines, Kanpur, Uttar Pradesh, India, 208002

6 |msolvency commencemnent date in -13 122025 il:nm. of the order receivad on
respect ol corporate sebbar IH:- 12.20:23)

7. |Eslimated date af L|-L-5IJI‘ i F10.06. 2006

T BB RS Y T R e b S R

g |MName -;m:l registration numberof M Rohit Sahgal

tha maohancy professional acting  [1BB1 £ 1PA-007 / IP-PODS26  2017-18 / 1DBES
|5 interim resolution professipnal | .
9. |Address and e-mail of the imterim | A <604, Sujjan Wihar, Sector - 43, Gurgaon
resolution professional, as {12000

regesterad with the Board pemat- s 101 gaomied. com
10. |Address and g-mail to be used for [H. No. 581, Top Floor, Secior-27, Gurgaon,
correspandence with e interim I1EI&D’E‘|'

_|resolution professional  |Emaid- |asmi s8Erupreinscivency.com

11, |Last ‘date for submission of claims | 30.12.2085
12, |Classes of creddors, if any, under

clausa {1 of sub-section (GA)af [Nt Applicable
section 21, ascertained by the

inberim rescdution professional

13, |MNames o Insohvency Prolessienals |

identified to act as Authorized { Mot Applicatia
Representabive of crediors in a

class {Three names for each class)|

14, [ia) Relevant Forms and ;'I-'Ienhﬂh hitps:./ibbi gov.iInenvhome; downipads
(0] Didads of avthonzed i Mot applicable

rE|rrﬂse-n'!a wpq arg a'.'allahle al

.......

| the -:,-::rnmr'a:emenlnr & -3:-"|:-:|rah:- insdvEnCy 'e-s::nulmr.pr-:-::ﬂs.s af the Lnl_m:':ul and Wanaspati Privata
Liriled cn 1212, 2025 {Copy of ander receaed on 18,12, 2025
II Tha greditars of the Laxme OF and Vanaspati Private Limibed ana heraby callad upom fa submil thair ciaims
| ‘with prood on or before 30,12 20025 4o the interim recalition professionel a1 the address manticnad agains
'. anlry Na. 11 ke fnarcdl crsdiors shall submil (her ciams wilh proal By elciranie means anly. AH oiher
| craditars may submit e daims with proalin perstn, by post or by electronicmeans
| Subsmizssion offake ormizleading proofs of claim shall arec panalties
B4l
Rohit Sehgal,
Interim resalulion professional,
Regd. mo.; IBEI{ IPA-D0 7 IP-PO0528 | 2017-12 7 10952
Caommunication Emall 10: laxmlolli@truprolnealvancy.com
Ruegd, Add- A -B0d, Sujjan Vihar, Sector - 43, Gurgaon 122009
AFA Valbd 1l 31.12.2025
Regd. Emaidl ID: jamrs10@gmasl.com

| Drate: 17125025
| Place: Gurgacn

(This is only an advertisement for information purposes and not a prospectus announcement)

SHIPWAVES ONLINE LIMITED

(Formerly known as Shipwaves Online Private Limited)

oy =i g o

. - | '||.-'.'1'-|' _J'u'll i

Please Scan this QR Code to
view the Prospectus

Our company was originally incorporated as a Private Limited Company under the name and style of “Shipwaves Online Private Limited” in accordance with the Companies Act, 2013 pursuant to a Certificate of Incorporation issued by Registrar of Companies, Bangalore, Karnataka on
February 27, 2015 with the corporate identification number (CIN) being U74900KA2015PTC079072. Subsequently, our company was converted into Public Limited Company under the Companies Act, 2013 and the name of our Company was changed to “Shipwaves Online Limited”
vide a fresh Certificate of Incorporation consequent upon conversion from Private Company to Public Company dated November 18, 2022, bearing Corporate Identification Number U74900KA2015PLC079072, issued by the Registrar of Companies, Bangaluru, Karnataka. For further
details of change in name and registered office of our company, please refer to section titled “Qur History and Certain Corporate Matters” beginning on page no 143 of the Prospectus.
Registered & Corporate Office: 18-2-16/4(3), 3rd Floor, Mukka Corporate House 1st cross, Attavara, Dakshina Kannada, Mangalore, Karnataka, India, 575001
Contact Person: Mrs. Jessica Juliana Mendonca, Company Secretary & Compliance Officer; Tel No: +91 95381 49978, E-Mail ID: secretarial@shipwaves.com, Website: www.shipwaves.com; CIN: U74900KA2015PLC079072

OUR PROMOTERS: (i) Mr. Kalandan Mohammed Haris, (ii) Mr. Kalandan Mohammed Althaf, (iii) Mr. Kalandan Mohammad Arif, (iv) Mr. Abid Ali, (v) Mrs. Bibi Hajira and (vi) Mr. Mohammed Sahim Haris

THE ISSUE IS BEING MADE IN ACCORDANCE WITH CHAPTER IX OF THE SEBI ICDR REGULATIONS, 2018, AS AMENDED (IPO OF SMALL AND MEDIUM ENTERPRISES) AND THE EQUITY SHARES ARE PROPOSED TO BE LISTED
ON SME PLATFORM OF BSE LIMITED (“BSE SME”)

BASIS OF ALLOTMENT

INITIAL PUBLIC OFFER OF UP TO 4,69,60,000 EQUITY SHARES OF FACE VALUE OF X1/- EACH (“EQUITY SHARES”) OF SHIPWAVES ONLINE LIMITED (THE “COMPANY” OR THE “ISSUER”) FOR CASH AT A PRICE OF X12/- PER EQUITY SHARE, INCLUDING
A SHARE PREMIUM OF X11/- PER EQUITY SHARE (THE “ISSUE PRICE”), AGGREGATING TO R 5,635.20 LAKHS (“THE ISSUE”), OF WHICH 23,50,000 EQUITY SHARES OF FACE VALUE OF X1/- EACH FOR CASH AT A PRICE OF %12/- PER EQUITY SHARE,
AGGREGATING TO % 282.00 LAKHS WILL BE RESERVED FOR SUBSCRIPTIONS BY THE MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LE. ISSUE OF 4,46,10,000
EQUITY SHARES OF FACE VALUE OF %1/- EACH FOR CASH AT A PRICE OF %12/- PER EQUITY SHARE, AGGREGATING TO % 5,353.20 LAKHS IS HERE IN AFTER REFERRED TO AS THE “NET ISSUE”. THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 33.19 %

AND 31.53 % RESPECTIVELY OF THE POST ISSUE PAID-UP EQUITY SHARE CAPITAL OF THE COMPANY.
THE FACE VALUE OF THE EQUITY SHARE IS X1/- EACH AND THE ISSUE PRICE IS X 12/- EACH i.e., 12 TIMES OF THE FACE VALUE OF THE EQUITY SHARES. THE LOT SIZE IS 10,000 EQUITY SHARES

ISSUE PROGRAMME: ISSUE OPENED ON DECEMBER 10, 2025 AND CLOSED DECEMBER 12, 2025
PROPOSED DATE OF LISTING : WEDNESDAY, DECEMBER 17, 2025 *

RISKS TO INVESTORS

Our Company, Directors, Promoters and Group Companies are parties to certain legal proceedings. Any adverse decision in such proceedings may have a material adverse effect on our business, results of operations and financial condition.
Dependence on Leased Premises for Business Operations.
We are dependent on and derive a substantial portion of our revenue from a limited number of customers. Cancellation or orders by customers or delay or reduction in their orders could have a material adverse effect on our business, results of operations and financial condition.
The Company is dependent on a few suppliers for purchases of product/service. The loss of any of these large suppliers may affect our business operations.
Any adverse development affecting the growth of trade volumes and freight rates may have an adverse effect on our business, results of operations and financial condition.
Low Revenue Contribution and Growth Challenges in SaaS Segment.
Our Company had negative cash flow in recent fiscals, details of which are given below. Sustained negative cash flow could adversely impact our business, financial condition and results of operations.
Our Company has entered into certain related party transactions and may continue to do so in the future.
We do not verify the contents of the goods transported by us, thereby exposing us to the risks associated with the transportation of goods in violation of applicable regulations.
0. There have been some instances of delayed filing of returns and depositing of statutory dues with regulatory authorities.
For further details, please refer chapter titled “Risk Factors” on page 22 of the Prospectus
The Equity Shares offered through Prospectus are proposed to be listed on the SME Platform of BSE Limited (“BSE SME”). Our Company has received in-principal approval letter dated August 11, 2025 from BSE for using its name in this offer document for listing of our shares
on the BSE SME. For the purpose of this Issue, the Designated Stock Exchange is the BSE Limited (“BSE”). The trading is proposed to commence on December 17, 2025.

* Subject to receipt of listing and trading approvals from the BSE Limited.

S0 RN LA W~

1. Average cost of acquisition of equity shares held by the Promoters:

Sl. No. | Name of the Promoter No. of Equity Shares Held Avg. Cost of Acquisition (In X per Equity Share)
1 Kalandan Mohammed Haris 2,98.,50,000 1.00
2 Kalandan Mohammed Althaf 99,50,000 1.00
3 Kalandan Mohammad Arif 99,50,000 1.00
4 | Abid Ali 3,97,12,500 1.00
5 | Bibi Hajira 49,47,500 1.00
6 | Mohammed Sahim Haris - -

he average cost of acquisition of Equity Shares by our Promoters has been calculated by taking into account the amount paid by them to acquire, by way of fresh issuance or transfer or gift or bonus issue etc. less the amount received by them for the sale of Equity Shares through
transfer, if any and the net cost of acquisition has been divided by total number of shares held as on date of the prospectus.

2. Comparison with other Listed Companies/Industry peers:

Considering the nature and product manufactured by our company, turnover and size of business of our Company, the peer companies mentioned below are not strictly comparable. However, the below mentioned listed company have been taken into consideration as peer comparative
listed companies and has been included for broad comparison only.

Name of Company Standalone/Consolidated | CMP (in X)** | Face Value (in %) EPS Basic NAV per Equity Share P/E Ratio i RONW (%) Turnover (R in Lakhs)
Peer Group”
Tiger Logistics (India) Limited Standalone 38.84 1.00 2.56 13.08 15.17 | 19.53% 53,630.50
Lancer Container Lines Limited Consolidated 14.42 5.00 (0.01) 19.45 (1,442.00) | -0.07% 69,913.97
Timescan Logistics (India) Limited Standalone 61.70 | 10.00 8.38 37.55 7.36 i 22.33% 25,797.44
Issuer Company i
Shipwaves Online Limited" Consolidated 12.00 1.00 1.15 2.74 10.43 41.89% 10,828.41
#Considering the nature and size of business of the Company, the peers may not be exactly comparable. Hence a strict comparison is not possible. However, the above companies have been included for broader comparison.
~ Based on full completed financial year ended on March 31, 2025 on Restated basis. *Source for Peer Companies: Annual Reports and stock exchange data (figures as on March 31, 2025)
** CMP as on 21/11/2025 for Peer Group and IPO price for Issuer Company.
*** CMP for Timescan Logistics (India) Limited has been considered as on 12/11/2025, due to the unavailability of trading data after 12/11/2025
(For detailed information please refer chapter titled “Basis for Issue Price” beginning on page no. 89 of the Prospectus)
3. Weighted average return on net worth for the last 3 FYs as per the Company’s Restated Financial Information
Sl No. Financial Year Return on Net Worth % Weight
1 Year ended March 31, 2023 (Standalone) 24.78% 1
2 Year ended March 31, 2024 (Consolidated) 39.38% 2
3 Year ended March 31, 2025 (Consolidated) 41.89% 3
Weighted Average 38.20%
For the six months period ended on September 30, 2025 (Not annualized) 14.49%
ote:

i. Weighted Average = Aggregate of year-wise weighted Return on Net Worth divided by the aggregate of weights i.e. [(Return on Net Worth x Weight) for each year] / [Total of weights]

ii. Net worth has been computed by aggregating share capital and reserves and surplus as per the audited restated financial information. Revaluation reserve or miscellaneous expenditure (to the extent not written off) is not considered for calculating Reserve & Surplus.
4. Disclosure as per clause (9)(K)(4) of Part A to Schedule VI, as applicable:

(a) The price per share of our Company based on the primary/ new issue of shares (equity / convertible securities)

There have been no issuance of Equity Shares or convertible securities, excluding shares issued under ESOP/ESOS and issuance of bonus shares, during the 18 months preceding the date of the Prospectus, where such issuance is equal to or more than 5% of the fully diluted paid-up
share capital of the Company (calculated based on the pre-issue capital before such transaction(s)), in a single transaction or multiple transactions combined together over a span of 30 days.

(b) The price per share of our Company based on the secondary sale / acquisition of shares (equity / convertible securities)

There have been no secondary sale/ acquisitions of Equity Shares, where the Promoters, members of the promoter group or shareholder(s) having the right to nominate director(s) in the board of directors of the Company are a party to the transaction (excluding gifts of shares),
during the 18 months preceding the date of this certificate, where either acquisition or sale is equal to or more than 5% of the fully diluted paid up share capital of the Company (calculated based on the pre-issue capital before such transaction/s and excluding employee stock options
granted but not vested), in a single transaction or multiple transactions combined together over a span of rolling 30 days.

(¢) The price per share of issuer Company based on the Primary or secondary sale / acquisition of shares (equity /convertible securities)

Since there are no such transactions to report to under (a) and (b) therefore, information based on last 5 primary or secondary transactions (secondary transactions where Promoters / Promoter Group members or shareholder(s) having the right to nominate director(s) in the Board
of the issuer Company, are a party to the transaction), not older than 3 years prior to date of prospectus irrespective of the size of transactions, is as below:

Primary Transaction:

Date of Allotment | No. of Equity Shares ] Face Value (in X) I_ _ Issue Price (in X) Nature of Consideration | Total Consideration (in )

Nil

Nature/Reason of Allotment l

secondary Transaction:

Date of Allotment/Transfer | No. of Equity Shares | Face Value (inX) | Issue Price /Acquisition Price / Transfer price per Equity Share (inX) | Nature of acquisition (Allotment/ Acquired/ transfer) | Nature of Consideration |  Percentage of Pre-Issue Equity Share Capital (%)
Nil

(d) Weighted Average Cost of Acquisition and Offer Price

Type of Transactions Weighted average cost of acquisition (X per Equity Shares) | Offer Price (i.e. T 12/-)
Weighted average cost of acquisition of primary / new issue as per paragraph 7(a) above.” - ] =
Weighted average cost of acquisition for secondary sale / acquisition as per paragraph 7(b) above.™ - -
Weighted average cost of acquisition of primary issuances /secondary transactions as per paragraph 7(c) above " . - | -
“There were no primary/ new issue of shares (equity/ convertible securities) as mentioned in paragraph 7(a) above, in last 18 months from the date of the Prospectus.
“There were no secondary sales / acquisition of shares of shares (equity/ convertible securities) as mentioned in paragraph 7(b) above, in last 18 months from the date of the Prospectus.
~AThere were no primary/secondary sales/acquisition of shares of shares (equity/convertible securities) as mentioned in paragraph 7(c) above, in last 3 years from the date of the Prospectus.

SUBSCRIPTION DETAILS
The Issue was subscribed to an extent of 3.51 times i.e., Gross Subscription of Rs. 1,98,02,40,012/- for 16,50,40,000 equity shares were based on the bid file received from BSE on the closing day after closure of the Issue received as against Rs. 56,35,20,000/- for 4,69,60,000

equity shares. (including subscription by Market Makers to the Issue). The Issue was subscribed to an extent of 1.62 times (after technical rejection and bids not banked). i.e. Net Subscription of Rs. 91,22.40,000/- for 7,60,20,000 equity shares after eliminating technically rejected

and bid not banked applications.
Summary of the Valid Applications Received:

Sr. Category Gross Application Less: Rejections Valid Allotment
No No. of Application Equity Share No. of Application Equity Share No. of Application Equity Share No. of Application Equity Share
1 Individual Applicants 3,303 66,060,000 29 580,000 3,274 65,480,000 1,983 39,660,000
2 Non-Individual Applicants (Non Institutional Applicants and QIBs) 218 8,800,000 18 610,000 200 8,190,000 165 4,950,000
3 | Market Maker 1 2,350,000 - - 1 2,350,000 1 2,350,000
Total 3,522 77,210,000 47 1,190,000 3,475 76,020,000 2,149 46,960,000

Allocation: The Basis of Allotment was finalized in consultation with the Designated Stock Exchange — BSE on December 15, 2025
A. Allocation to Market Maker (After Technical & Multiple Rejections and Withdrawal): The Basis of Allotment to the Market Maker, at the issue price of ¥ 12/- per Equity Share, was finalised in consultation with BSE. The category was subscribed by 1.00 time. The total
number of shares allotted in this category is 23,50,000 Equity shares.

Sr. | No. of Shares applied for | Number of applications % to total Total No. of Shares % to total Allocation per Applicant | Ratio of allottees to Number of successful Total No. of shares
No (Category wise) received applied Before rounding off After rounding off i applicants applicants (after rounding) allocated/alloted
1 2,350,000 1 100.00 2,350,000 100.00 1.00 2,350,000 | FIRM 1 2,350,000
GRAND TOTAL 1 100.00 2,350,000 100.00 ] 1 2,350,000

B. Allocation to Individual Investors (After Technical & Multiple Rejections and Withdrawal): The Basis of Allotment to the Individual Investors, at the issue price of ¥ 12/- per Equity Share, was finalized in consultation with BSE. The category was subscribed by 1.65 times
i.e. for 6,54,80,000 Equity Shares. Total number of shares allotted in this category is 3,96,60,000 Equity Shares to 1983 successful applicants.

Sr. | No. of Shares applied for | Number of applications % to total Total No. of Shares % to total Allocation per Applicant | Ratio of allottees to Number of successful Total No. of shares
No (Category wise) received applied in each category Before rounding off After rounding off | applicants applicants(after rounding) allocated/alloted
1 20,000 3274 100.00 65,480,000 100.00 1.65 20,000 ] 533 | 880 1983 39,660,000
GRAND TOTAL | 3274 100.00 65,480,000 100.00 | | 1983 39,660,000

C. Allocation to Non-Institutional Investors (After Technical Rejections & Withdrawal): The Basis of Allotment to Non Institutional Applicants, at the issue price of ¥ 12/- per Equity Share, was finalized in consultation with BSE. The category was subscribed by 1.65 times
i.e. for 81,90,000 Equity Shares. Total number of shares allotted in this category is 49,50,000 Equity Shares to 165 successful applicants.

The category wise details of the Basis of Allotment are as under:

Sr. | No. of Shares applied for | Number of applications % to total Total No. of Shares % to total Allocation per Applicant After rounding off | Ratio of allottees to Number of successful Total No. of shares

No (Category wise) received applied in each category Before Rounding off After Rounding off applicants applicants (after rounding) allocated/alloted

1 30,000 121 60.50 3,630,000 44.32 24,750.00 30,000 ] 100 | 121 100 3,000,000

2 40,000 | 47 23.50 1,880,000 22.95 24,750.00 30,000 39 47 39 1,170,000

3 50,000 7 3.50 350,000 4.27 24,750.00 30,000 | 6 | 7 6 180,000

4 60,000 3 1.50 180,000 2.20 24,750.00 30,000 2 3 2 60,000

5 70,000 2 1.00 140,000 1.71 24,750.00 30,000 FIRM 2 60,000

6 80,000 4 2.00 320,000 3.91 24,750.00 30,000 | 3 4 3 90,000

7 90,000 10 5.00 900,000 10.99 24,750.00 30,000 8 10 8 240,000

8 100,000 3 1.50 300,000 3.66 24,750.00 30,000 2 3 2 60,000

9 120,000 1 0.50 120,000 1.47 24,750.00 30,000 | FIRM 1 30,000

10 170,000 1 0.50 170,000 2.08 24,750.00 30,000 FIRM 1 30,000

11 200,000 1 0.50 200,000 2.44 24,750.00 30,000 FIRM 1 30,000
GRAND TOTAL 200 100.00 8,190,000 100.00 | | 165 4,950,000

The Board of Directors of the company at its meeting held on December 15, 2025 has approved the Basis of Allotment of Equity shares as approved by the Designated stock Exchange viz. BSE and at a meeting held on December 15, 2025 has authorized the corporate action for
the transfer and allotment of the Equity Shares to various successful applicants.

In terms of the Prospectus dated December 04, 2025 and as per the SEBI (ICDR) Regulations wherein a minimum of 50% of the Net Issue to Public is being offered to the Individual Applicants who applies for minimum application size and the balance is being offered to Other
Investors including QIBs and Non-Institutional Applicants. However, in case of under-subscription in either category, unsubscribed portion shall be allocated to investors in other category subject to valid Applications being received from them at the Issue Price. “For the purpose
of sub-regulation (3) of regulations 253, of SEBI (ICDR) Regulations 2018, the allocation in the net issue to public category shall be made as follow: (a) Minimum 50% to the individual investors who applies for minimum application size; and (b) remaining to: (i) individual
investors who applies for more than minimum application size; and (ii) other investors including corporate bodies or institutions; irrespective of the number of specified securities applied for; Provided that the unsubscribed portion in either of the categories specified in clauses
(a) or (b) may be allocated to applicants in the other category

The CAN-cum-Refund advices and allotment advice and/or notices will be forwarded to the address/email id of the Applicants as registered with the depositories as filled in the application form on or before December 16, 2025. Further, the instructions to Self Certified Syndicate
Banks for unblocking the amount will be completed on or before December 16, 2025. In case the same is not received within 10 days, investors may contact at the address given below. The Equity Shares allocated to successful applicants are being credited to their beneficiary
accounts subject to validation of the account details with the depositories concerned. The Company is taking steps to get the Equity Shares admitted for trading on the BSE within three working days from the date of the closure of the Issue.

Note: All capitalized terms used and not defined herein shall have the respective meanings assigned to them in the Prospectus dated December 04, 2025 (“Prospectus”)

The Lead Manager associated with the Offer have handled 30 SME public issues and Nil Main Board public issue during the current financial year and three financial years preceding the current Financial Year, out of which 12 SME public issues closed below the
issue price on the listing date.

Type F.Y. 2025-26* F.Y. 2024-25 F.Y. 2023-24 F.Y. 2022-23 Total
SME IPO 7 6 5 12 30
Main Board IPO - - - - -
Total 7 6 5 12 30
Issue closed Below Issue Price on Listing Day 6 1 - 5 12
Issue closed above Issue Price on Listing Day 1 5 5 7 18

* Status as on 03-12-2025

INVESTORS PLEASE NOTE THE DETAILS The details of the allotment made would also be hosted on the website of the Registrar to the Issuer, www.cameoindia.com All future correspondence in this regard may kindly be addressed to the Registrar to the
Issue quoting full name of the First/ Sole applicants, serial number of the Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the address of the Registrar given below:

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai - 600 002, India

Telephone: +91-44-40020700 / 28460390 Email: ipo@cameoindia.com Contact Person: Ms. K. Sreepriya Website: www.cameoindia.com
Investor Grievance Email: investor@cameoindia.com SEBI Registration Number: INR000003753 CIN No: U67120TN1998PLC041613

For SHIPWAVES ONLINE LIMITED
On behalf of the Board of Directors

Sd/-

Kalandan Mohammed Haris
Non-Executive Director & Chairman
DIN: 03020471

CAMECQ)

Place: Mangaluru
Date: December 16, 2025

DISCLAIMER CLAUSE OF BSE: IT IS TO BE DISTINCTLY UNDERSTOOD THAT THE PERMISSION GIVEN BY BSE LIMITED (“BSE”) SHOULD NOT IN ANY WAY BE DEEMED OR CONSTRUED THAT THE CONTENTS OF THE PROSPECTUS OR THE PRICE AT
WHICH THE EQUITY SHARES ARE OFFERED HAS BEEN CLEARED, SOLICITED OR APPROVED BY BSE, NOR DOES IT CERTIFY THE CORRECTNESS, ACCURACY OR COMPLETENESS OF ANY OF THE CONTENTS OF THE PROSPECTUS. THE INVESTORS
ARE ADVISED TO REFER TO THE PROSPECTUS FOR THE FULL TEXT OF THE DISCLAIMER CLAUSE PERTAINING TO BSE.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF
SHIPWAVES ONLINE LIMITED

Lucknow

epaper.ﬂnanciaiexpress.cnnb‘ )
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In The Court Of Sh. Gurdev i NICSIREY
singh Judicial Magistrate- Ist faefter, foeelr & erovar Apartment No. 318, Third Floor, Hotel Samrat, LV Wittt w611, 64 A, A e || Reen w, (IR ST qo R A

Class Ludhiana
Kotak Mahindra Bank
Vs

Manoj Kumar Bhati
CNR NO: PBLD03-017032-2024
Next date: 05-01-2026
detail of offence:-
Notice To: Manoj kumar bhati :
s/o gyanwati r/o hno. 66 main
55 sector road, sector 22,

faridabad 121005, haryana

In above titled case, the accused
could not be served. It is ordered
that accused should appear in
person or through counsel on 05-
01-2026 at 10:00 a.m. for details
logon to:
https://highcourtchd.gov.in/?mod
=district_notice&district=ludhiana

Judicial Magistrate- Ist Class, Ludhiana
Dated, this day of 11-12-2025

Tifelarie e, 93 fiwelt — 110001
T qell ISR (fhar faE)
1993 B 9 12 3R 13 & Wy ufeq
¥ iR fa<ia et & < F=ot #H
TG IfAIfTH, 1993 B URT 19(4) B
Ted Iy §=&AT 1650 /2022, faAi®: 15.
112025 & AT ¥ @
T
g . fiee vy sfear fafaes
IR =

BIGEIE
Jar #
SIECIGI
1. d BB, e By sfear fafes,
e fewrel & AreTH |

3Medl T el, TR SISersT dex, Udex

l' ' LA U U C ]
complaint- 133 negotiable instrument aci

In the court of Ms. Lovepreet Kaur
Swaich Judicial Magistrate 1st
Class, Ludhiana
Kotak Mahindra Bank
Vs.

Dheeraj Kumar Pandey
CNR NO: PBLD03-030298-2024
COMA/8560/2024
1. Dheeraj Kumar Pandey S/o Adhya
Prasad Pandey, R/o New Jhusi Near
Roadways Busstop, Allahabad- 211006
Uttar Pradesh
Whereas it has been proved to the
satisfaction of this court that you the
accused above named cannot be served
in the ordinary way of service. Hence this
proclamation under section 82 CRPC is
hereby issued against you with a direction
that you should appear personally before
the court on 18.12.2025 at 10:00 a.m. or
within 30 days from the date of publication
of this proclamation. take notice that, in
default of your part to appear as directed
above the above said case will be heard
and determined as per law, in your
absence. given under my hand and seal
of the court. for details logon to:
https://highcourtchd.gov.in/?trs=district_n
otice&district=ludhiana

JMIC, Ludhiana
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Kautilya Marg, Chanakyapuri,
New Delhi - 110021

(PUBLIC SUMMONS / NOTICE)

Misc. Appeal No. 297/2024 In T.A. No. 2478/2022
(Arising out of DRT-I, Delhi)

Pary Developers Pvt. Ltd. ...Appellant
Versus
State Bank of India & Anr. Respondent No. 1

To,

Mr. Manish Baneriji, S/o Shri Debi Prasad Banerji

R/o H. No. AC/30A, Shalimar Bagh, Saraswati Vihar, Delhi -
110088 (Respondent No. 2)

WHEREAS, an appeal against the order passed by the Presiding
Officer, Debts Recovery Tribunal-I, Delhi, in the above-mentioned
matter has been filed by the Appellant on 11.09.2024 and the
same has been registered before this Tribunal.

WHEREAS, the matter was listed before this Tribunal on 08.12.2025.
WHEREAS, it has been shown to the satisfaction of the Tribunal
that it is not possible to serve you in the ordinary manner,
therefore, this notice is being issued by way of publication,
directing you to appear before this Tribunal on 27.01.2026.
TAKE NOTICE that in default of your appearance on the aforesaid
date, the matter shall be heard and decided ex parte in your

absence.
Given under my hand and the seal of the Tribunal on this 12th

day of December, 2025. By Order of the Triburéal.
d-
Section Officer
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COMMERCIAL COURT NO-I

GAUTAM BUDH NAGAR
SUMMONS FOR PUBLICATION

SUMMONS FOR SETTLEMENT OF ISSUES (05, rr. 1, 5.)
BEFORE THE COMMERCIAL COURT AT KASNA, COURT NO-II,
GAUTAM BUDH NAGAR
ORIGINAL SUIT NO-225/2024
THE MANAGER
PUNJAB & SIND BANK
BRANCH AT- RAILWAY ROAD
GHAZIABAD (UP)
THROUGH ITS GPAHOLDER
MR.NITESH KUMAR S/O SHRI. LAKSHMI KANT DAS
AGED ABOUT 40 YEARS Mob- 8288044464, Mail I.D Nitesh4464@gmail.com,
Adhar No.- 393871189622
..PLAINTIFF
VERSUS

1. M/sYug Traders
Through it's Prop. Smt. Sangeeta w/o Shri. Satendra R/o 453, Chithaira-2, Badpura,
Dadri, Gautam Budh Nagar (UP) - 203207

DEFENDANT NO-1
2. Smt.Sangeetaw/o Shri. Satendra
R/0453, Chithaira-2, Badpura, Dadri, Gautam Budh Nagar (UP) - 203207

DEFENDANT NO-2
Whereas Punjab and Sind Bank instituted a suit against you for recovery of money.
You are hereby summoned to appear in this court in person, or by pleader duly
instructed , and able to answer all material questions relating to the suit, or who shall
be accompanied by some person able to answer all such questions, on the
03/01/2026 at 10.0 clock in the Court, to answer the claims; and further you are
hereby directed to file on that day a written statement of your defense and to produce
on the said day all documents in your possession or power which you base your
defense or claim for set - off or counter - claim, and where you rely on any other
document whether in your possession or power or not, as evidence in support of your
defense or claim for set-off or counter-claim, you shall enter such documents in list to
be annexed to the written statement.
Take notice that, in default of your appearance on the day before mentioned, the suit
will be heard and determined in your absence,
Given under may hand and the seal of the court, thisday of ...........
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Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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